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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD
0.A.No.999 OF 1999, DATE OF ORDER:13-7-1999,
BETWEEN:
1. 8.5rinu. 7. £.Chinna Appa Rao.
2. K.Srinivas. 8. G.Siva.,
3. S5.Venkata Rao. 9, P,Appa Rao.
4. D.Prasad Rao. 10. Ch.Kanaka Raju.
5. G.Bhaskara Rao. 11, P,V.Narasimham.
6. A.Srinivasu.

LI B L B N I .lApplicants

1. Flag OfPicer Commanding-in-Chief,
Eastarn Naval Command, Naval Base PO, *
Visakhapatnam=-14.

2. Base Victualling Officer, B.V,Yard,
HAD, Visakhapatnam-9.

--.---c.o..--.RBSpUndentS

COUNSEL FOR THE APPLICANTS ¢: Mr,P.B.Vijay Kumar
COUNSEL FOR THE RESPONDENTS :: Mr .B.Narsimha Sh ama
CORAM:

THE HON'SLE SRI R.RANGARAJAN,MEMBER (ADMN)

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL)

+: ORDER :

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER (A) )

Heard Mr.P.B.Vijay Kumar, learned Counsel for the
Applicants and Mr.M.C,Jacob for Mr.B.Narsimha Sharma,
learnad Standing Counasel for the Respondents.
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2. There are 11 applicasnts in this OA. Thay ara

presently wvorking as casual lazbourers under Raspondent
No.2. The applicants haeve filed a representation
requesting to re-sngage them as casual labourers,vide
representation dated:4-5-1999 (Annexure.A-I, page.6 to
the DA). It is stated that they were dissngagad in
the yesar 1992, but were re-engeged and continued with
Wi ovd~
intermittant breaksigp the- date they we®e continuing
as casual ;abourars. They have also given an Annaxure

ar AL

to that latteﬂLFha number of days they worked ysar-wise

from 1993 onuards.

2. Thieg BA is Piled praying fPar a direction to ths
respondents to regularise their ssrvices by re-engaging
them in preferenca to their juniors without there being

any braeak in service,

4. The applicents are now in service as casual

1abou€;. Henca, the prayer for re-engaging them had

already been met with. The only point for consideration
Aoy dofnts

is in raegard to their reqularisation, depapdent on the

availabilitﬁ of regular posts, and alsc the turn of tha

applicants in the seniority list. The seniority list

is normally prepared on the basia of the number of days

of service put in. Hence, the reguasst for regularisation

is to ba decided by the Oepartmant-autharities in

accordance with ths law adhering to the seniority. Hance,

the only direction that can be given in regard to
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regularisation is that ths cases of the applicants

should be considered in accordance with the law for

ragularisation in due courss.

e The applicants submit that they are being discharged

evan though their juniors are continued and probably the

freshars are also appointed. When a casual labour is
employed, he should heee beae continued in preference to
Juniors and the Preshers uwhidw if any retrenchment has

to be taken place. The above obaservation should baeﬁtu“ﬁb
ohssawed in the cases of the apblicanta if any retrenchment

is to be effected dus to curtailing of the work.

If they are discharged, the sanior-most
diaschargad casual labour should be considered for
re-engagement proiidad thore is work and engagemant

of the casual labour is naceasary.

6. With the above direction, ths OA is disposed of at

the admission stage itasslf, No costs.
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( R.RANGARAJAN ) _
MEMBER ( ADMN) P

DATED:this the 13th day of July,1999
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Dictated to steno in the Opea Court ~t12R
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